
IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE 
TEZPUR. SONITPUR. 

 
Present:   Smti R. Das 
       Chief  Judicial  Magistrate, 
                 Sonitpur, Tezpur. 
 

G. R. Case No. 2155 of 2012 
U/s 143/323/294 IPC 

 
State 

Vs 

1. Purnananda Das 
     S/o Ramesh Das    
2. Sukleswar Das 
     S/o Baneswar Das 
3. Raju Das 

W/o Sukleswar Das 
4. Pronamika Das 

D/o Sukleswar Das 
     Vill Sengelimoraz  
     PS : Jamuguri 
   .  

                                                                           …Accused persons 

Appearance: 

Counsel for the State      :  Sri N. Das  

Counsel for the defense  :  Sri A. Borah 

Offence explained   on    :  2-4-2014. 

Evidence recorded on      : 22-4-15, 8-5-15, 14-9-15. 

Argument heard on         : 28-9-2015. 

Judgment delivered on    : 28-9-2015. 

                      J U D G M E N T 

  The prosecution’s case in brief is that informant Ananda Das filed an 

ejahar before the Jamuguri Police Station on 22-8-12 alleging that  on the same 

day at about 5 p.m.  when his son Pantu Das was in the house of Dibeswar Das of 

their village the accused persons called him and abused by using slang language. 

Accused Purnanda Das, Ramananda Das and Sukleswar Das assaulted him with rod 

in front of the gate of the accused persons causing grievous injuries.  While his 

family members went to rescue Pantu Das, the accused persons also assaulted his 
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wife Usha Das and  daughter-in-law Jyoti Das with rod causing grievous injuries. 

The injured persons were admitted in the Dhalaibil Hospital for treatment.  

2.  Upon receipt of the ejahar, the  O/C, Jamuguri PS registered a case 

being Jamuguri  P S Case No. 91/12 u/s 143/325/294 IPC and started investigation. 

After completion of investigation, police filed charge sheet against the accused  

Purnanada Das, Sukleswar Das, Raju Das and Pronamika Das u/s 143/323/294  

IPC. 

3.  The accused persons appeared before the Court and faced trial. 

Copy of the prosecution documents were furnished to the accused persons. After 

hearing learned counsel for both sides, particulars of offence u/s 143/323/294  IPC  

were explained to the accused persons. The accused persons pleaded not guilty 

and claimed to be tried. 

4.  Prosecution adduced the evidence of as many as six witnesses 

including the informant and victims of this case. After hearing the ld. Addl.P.P. and 

after going through the nature of  evidence adduced by the witnesses further   

prosecution evidence was closed. In view of material in the evidence of witnesses 

recording the statement of the accused persons  U/s.313 Cr.P.C. dispensed with.     

POINTS FOR DETERMINATION 

                       (i)     Whether the accused persons on 22-8-12 at about 5 p.m.     

were member of an unlawful assembly  ?  

                      (ii)  Whether the accused persons on 22-8-12 at about 5 p.m. 

voluntarily caused hurt to  Pantu Das, Usha Das and Jyoti      

Das   ?  

                     (iii) Whether the accused persons on 22-8-12 at about 5 p.m. 

uttered obscene words and language to the annoyance of 

Pantu Das   ?  

5.  Heard argument of the learned counsel for the prosecution and the 

defense. Perused the materials on record. 
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              DECISION, DISCUSSION AND REASONS THEREOF 

6.  PW1 Ananda Das is the informant of this case and in his evidence he 

stated that about one year ago at about 3 p.m. his son had an altercation with the 

accused persons for which he filed the ejahar.  His son sustained minor injury due 

to push and pull. Ext.1 is the ejahar and Ext.1(1)is his signature.  

  In his cross this witness stated that accused Pronomika is his 

daughter-in-law. The accused persons also filed a case against them and the said 

case has already been amicably settled between them. The case was filed out of 

misunderstanding and he has no objection if the accused persons are acquitted 

from this case.  

7.  P.W.2  Usha Das is one of the victim of this case  in her evidence 

stated that the occurrence took place about two years ago. An altercation and push 

and pull took place between her son and   the accused persons and the case was 

filed out of misunderstanding.   

   In cross this witness deposed that she has no objection if the 

accused persons are acquitted from this case.  

8.  P.W.3  Pantu Das is another victim of this case deposed that the 

informant is his father. About two years ago he had an altercation and push and 

pull with the accused persons for which his father lodged the ejahar.   

  In cross this witness deposed that Pronamika is his wife and now 

they are living peacefully. The case was filed out of misunderstanding and he has 

no objection if the accused persons are released from this case.    

9.  P.W.4 Jyoti Das in her evidence stated that about three years ago an 

altercation took place between them on the road for house hold matters. People 

gathered there and due to push and pull she fell down and sustained minor 

injuries. Her father-in-law filed the ejahar before Jamuguri PS out of 

misunderstanding. Now they are living peacefully.  

  During cross this witness stated that she has no objection if the 

accused persons are acquitted from this case.  
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10.  P.W.5 Ashok Das deposed that the occurrence took place in the year  

2012 at about 2 p.m. An altercation took place between Purnananda Das and Pantu 

Das. Pantu Das is the son of informant  and he had love affairs with Pronamika for 

which the altercation took place. Now both the parties are maintaining a cordial 

relationship.      

11.  P.W.5   Dhan Das deposed that an altercation took place between 

the informant and the accused persons and now they are living peacefully. His 

cross examination declined.                        

12.  From the testimonies of   P.W.1 Ananda Das who is the informant of 

this case it reveals that about one year ago at abut 3 p.m. an altercation took place 

between his son and the accused persons and due to push and pull his son 

sustained injury. The p.W.2 and P.W.3 who are the victims of this case also stated 

categorically supporting the evidence of the P.W.1 an altercation took place with 

the accused persons and due to push and pull Pantu Das sustained injury. P.W.4 

Jyoti Das is  another victim  in her evidence stated that   an altercation took place 

between both the parties on the road and people gathered there. Due to push and 

pull she fell down and sustained minor injury. P.W.5 Ashok Das and P.W.6 Dhan 

Das are the independent witnesses who have also not supported the prosecution 

case. The P.W.5 stated that an altercation took place between Pantu Das and 

Purnanda Das, Pronamika Das and Raju Das but he cannot say what happened 

thereafter.  P.W.6 stated that altercation took place between the informant and the 

accused persons. Though the informant in his ejahar Ext.1 stated that the accused 

persons assaulted  Pantu Das, Usha Das and Jyoti Das with rod but the said 

witnesses in their examination have not uttered a single word  regarding any 

assault to them by the accused persons. From the evidence of the P.W.1, P.W.2, 

P.W.3 and P.W.4 who are the material witnesses in their cross examination stated 

that they have no objection if the accused persons are acquitted from this case.  

None of the witnesses has implicated the accused persons with the offence alleged.  

In view of the above I found that the accused persons cannot be held guilty for the 

offence U/s.143/323/294 of IPC.  
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                                                 O         R   D E R 

13.  Considering the facts and circumstances of this case, I found that 

the prosecution has failed  to prove the case against accused Purnananda Das, 

Sukleswar Das, Raju Das and Pronamika Das U/s.143/323/294 of IPC beyond all 

reasonable doubt.  Accordingly accused persons are acquitted from the charge  

U/s.143/323/294 of I.P.C. The liability of the bailor is extended for 6 (six) months 

from today as per provision of the amended Cr.P.C.  

14.               Judgment   pronounced in open court.    

15.          Set my hand and seal of this Court on this the 28th day of September, 

2015. 

 

        (R. Das ) 
Chief Judicial Magistrate, 

            Sonitpur, Tezpur. 
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A P P E N D I X 

 

Prosecution witnesses 

1.  P.W.1 : Sri Ananda Das 

2.  P.W.2  : Sri Usha Das 

3. P.W.3 : Sri Pantu Das 

4. P.W.4 : Smti Jyoti  Das 

5. P.W.5 : Sri Ashok Das 

6. P.W.6 : Sri Dhan Das 

  

Defence  witnesses 

Nil  

Documents exhibited by the prosecution  

1. Ext.1 : Ejahar 

  

   

Documents exhibited by the defence 

Nil.  

 

 

     (R. Das) 
            Chief Judicial Magistrate, 
                                                                                    Sonitpur, Tezpur 

 

 


